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Petition(s) for Special Leave to Appeal (Crl.) No(s) . 9707/ 2013

KRI SHNA PAL @ KRESH PAL Petitioner(s)
VERSUS

STATE OF U. P & ANR Respondent ( s)

(with appln. (s) for exenption fromfiling OT.)

Date : 30/10/2014 This petition was called on for hearing today.

For Petitioner(s) M. Anurag Kishore, Adv.

For Respondent (s) &p. Capt. Karan Singh Bhati, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

The O fice Report is that although by Order dated 13.8.2014 of
this Court four weeks tine as |ast chance was given to the | earned
counsel for the respondent No.2 for filing the counter affidavit,
yet he has not done the needful so far. Therefore no further
opportunity is warranted to be given to himon that count taking
into consideration the rule position.
Service of notice is conplete on the respondent No.1 but no
one has entered appearance on his behalf. Viewed, in that context,
t he matt er shal | be processed for listing bef ore t he Hon’
bl e
Court, under the rules.
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